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UP&J l.fUJrtT 

CB~T~ A lJ,UNI::>f.rlAflvt: 1 dlBUNJJ,., ALLAHABAU 86'-J\.Ji 

AT ALLAHABA 4 

Allahabad : J..Elted this 'lrO th day of March, 1999 
. 

Original Appl.icati on N o.l258 of 1992 

Hon'ble Mr. Justice N.!). rl.eddy, v.c. 

Hen• bl e Mr tj Ramakri shnan, A.M.. 

2. 

3. 

4. 

Un.i en of lndi a, tbr ough General 
Manager~ Northern Railway, Baroda 
House, L'4 ew ~1 hi • ' 

<.;hi ef En~neer (Constructions) 
Northern .Railway, Kashmiri Gat~, 
New 4.elhi. 

senior Civil Engineer (Constructions(ll) 
Northern Railway, Divisional Railway,Ma~er. 
Office, Allahabaa. 

Permanent YV ar Inspector (Constructions)' 
1~orthern rlai w~, Fai zabad. 

Moti rlam, Permanent "a}l Inspector( <.,onstructi. ons) 
Presently working as ~enior Civil engineer 
(Gonstr~tions) ,. Northern Railway, Allahabad. 

(Sri Prashant Mathur, AdvOcate) 

1. 

2. 

3. 

• • • • . ApPlicants 

Versus 

Special Judge, l..i vil Court ~QDpound, F ai zabad. 

Prescribed Autbori ty, Unaer Payment of ~• ages 
Act, Fai zabad. 

H.am Bhawan Sj o Sri ~a rtam 
R/o Vill-~undhaua, fargana-~achhimrath, 
!ehsil-Beekapur, Listt..:Fai zabad, 
presently working under Loco Foreman, 
Northern dailway, Faizabad unoer LJ ivisi ona1 
Railway Manager, Lu;kno.v. 

(Sri ••••••••• 

• • • • 
0 R MER (0 r a 1) 

By Ho n• bl e Mr. Just; ge N, ~· Hed'\r, v. ¥· 

.Sri Prashant Mathur appeard for the Union Of India 

and wan'ts to withdraw this CIA in v,iew Of the judgement 

Of 1>. F. 'i•pta vs, t;cntrol 1 er, Print1 ng and s1;atione;r:v 

reported in ( 1996l 32 Af\( 21 '• with liberty to file 
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a fresh applicati on at the appropriate for\.ID because 

the matters arising out Of the order Of the 

Authority under Payment Of -•ages Act are not c ognizable 

by thi s r ri bun a1 • 

2. In view of the foregoing, the present applicatioo 

is not maintainable before this Tribunal and the same 

. is disposed Of ace ordingly with liberty to file the 

applicati on at the appropriate forum to seek remedy 

as per law • 

J.JJhe/ • 

I 

vice airman 
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02 . 7 . 99 

G. A. 1258 / 92 

Hon ' ble l'lr . S . Oayal , A. M. 

Hon ' blc Mr . s . K. Agarwa l , J . J·i . 

• 
• 

s ri Prashant fle2 thur lear ned cOJ nse 1 for 

the applicant i yt t he Mi wc . Appl ic a ti on h as s ought 

ad j curnm~nt . Allowed . 

Li st thi s c ase f or orders on 18 . B. Y9 . 

Naf ees . 
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OA No. J 258/9 2 
' 

Hon• ble Mr. s. Laya~, A.M • 

Hone ble Mr. s. K. I. Naqyi, J.M. 

sri P.rashant Mathur, counsel for the ap~licant • 
.... 

Learned counsel for the applicant has OJ:>~ed MA. No.2566j99 

praying for recill of the or c;Jer dated 8-3-1999 passed 

in OA No.l258/ 1992 and has sought stay on the impugned 

or aer dated 5-l-1989. 

2. He find that the or cter has been passed on 

8-3-1999 holding that the application· is no~~aintainable 
~ 

before this Tribunal b ecau~e the matters arising outof 

the or cjer of the Author! ty uncter the l-ay ment of Wages Act 

are aot cognizable by this Iribunal. we have, therefore, 
c:'{}'ro 

become ~f~ functus and cannot pass the or cter of recall. 
; 

3. Learned counsel for the applicant seeks 

' permission to file another OA seeking relief against the 

order of the Civil Court only. This permission is alreacy 

inherent in para 2 Of the oraer - dated8-3-1999,rbecause 

once the portion relation to payment of wfages Act is taken 

out the OA shall become maintainable in the Tribunal • 

(A) 

OJ be/ • 

, 

• 


